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CENTRAL ADMINISTRATIVE TRT BUNA

MUMBAT EENPH

Dated this Tuesday the 17th day of June, 2003

Coram: Hon'ble Mr.V.K.Majotra ~ Member (A)

Hon’hle Mr.Shankar Raju - Member (J)
Q0.A 840 of 1892

Omprakash Shamial Baimiki,

aged about 28 vyears,

Sanitary Supervisor,

R/c Followers’® Lines,

Quarter No.14/10,

Naf1ona1 Defance Academy,

Khadakvasia,
Pune 411 023. —-Applicant

Versus

2. National Defence Academy,
through the Cammandanf,
Khadakvasla, Pune 411 022.

Ry Hon'ble Mr.Shankar Raju, Member (4} -
None appeared for applicant, even on the second calil.
In the previous date 28.5.2002. The CA is, therefore, disposed

of in terms of Rule 15 of the Central Administrative Tribunal

2. Applicant has sought pay scale admissible to Group ’C°
post w.e.f 28.2.1984 with revision and consequential

3. Applicant was appointed as per GRO, serial No.7 as

Sanitary Supervisor in  the pay scale of Rs.200-250. He was

placed in the pay scale of Re.775-1150 on the recommendation of
the 4th Pay Commission w.e.f. 1.1.85. Applicant was also

placed in the pay scale of Rs.Z2610-3540 w.e. f. $.1.1386.
4, Applicant in this 0& contends that he has been appointad

to a Group ’C’ post and he should be paid salary in the pay
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of Rs.B5000-8000 and denial of which is vip?ative of

rticles 14 and 16 of the Constitution of India.

I

5. On  the other hand, respondents’ counsel by referring to
SRQ ibid contends>that post of Sanitary Supervisor is a Group
‘D7 post, i.e., civilian 1in Defence Services Class Iv.
Accordingly applicant has been paid as per the classification
of the post and is not entitled to the scale of pay of Group
' post to which he has never been appointed. It s further
stated that by way of this 0A appiicént seaks revision of his

pay scale de hors the rules, which is the domain of the expert
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bodies and this Tribunal has no jurisdiction t

the contentions gdtnforth‘ Y the learned counsel for
respondents. As per SRO 21 issued on 4.1.1975 at item No.7 to
the schedule, post of Sanitary Supervisor has been classified
as civilian in Defence Services Class IV. Accordingly,

applicant who was appointed and continued onh a Group D’ post

7. In 8o far as revision of the pay scale is concerned, in

the 1ight of the decision of the Apex Court in Union of India &
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Anr. v. P.V. Hariharan & Anr., 1987 S5CC (L&5) 838 this Court
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has no jurisdiction to interfere with the matter of pay scale

or creation of pay scale, which has bean left

ct

o the expert
badies.

&, In the result, OA 1is found bereft of merit and is

accordingly dismissed. No costs. 1 . N
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{Shanker Raju) : (V.K. Majotra)
Member (J) _ Member (A}
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